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आदेश / O R D E R 

Per Bench :  

 This is an appeal filed by the assessee against the order passed 

by the ld.CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 

15.12.2023 for the assessment year 2015-2016. 

2. None appeared on behalf of the assessee. Shri Rajib Jain, ld. CIT-

DR appeared on behalf of the revenue.  

3. We have considered the submissions of the ld. CIT-DR. Admittedly, 

the assessee has not represented its case before the ld. the AO nor 

provided any details with regard to its claim. In absence of genuineness of 

transaction, creditworthiness and verification of source of funds, the could 

not verify the investments made in Unlisted Equities during the period under 

consideration. As mentioned earlier, these are basically ex-parte order 

before the AO. This being so, in the interest of justice and so as to grant 

the assessee opportunity to substantiate its case, the issues in this appeal 
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are restored to the file of the ld. AO for readjudication on merits after 

granting the assessee adequate opportunity of being heard. The assessee 

is also directed to produce the directors of the company (sellers) to 

substantiate the identity, creditworthiness and source of funds and 

transactions made on unlisted equities.  

4. In the result, appeal of the assessee is partly allowed for statistical 

purposes. 

 
 Order dictated and pronounced in the open court on 09/10/2025.  
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